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I THE CENIRAL ADMINIZTRATIVE T IT‘JTML TAIDNR BENCH,

JA IPUR
k%

Date: 5% decision: 18-12-1995
CP Mo, 75/95 (OA Iy, €76/92)

VERS 03
L,C,Ram anl others

oo RHS Lu)ﬂ]e“nts

CORAM:

HON“BLE MR, GCFAL KR ISHMi, VICE CHAIRMAN

HOM' BLE MR. O.P.SHARMA, ADMINISTRATIVE MEMPER)
For the Fztitioner oo Mr.® Kumar:
For thz Rasponients o «e Mr, V.S.Gurjar

PEE, HON' BLL. MR . D—sL K= 1ZHNA JVICE CHATRMAN

In thiz Contempt BPetition drder szeotion 17 of the

Administrative Tribumls Act, 1265, Petitioner Mnd Kichore

o

ds st3ted thdt the ré&kDPﬂCﬁtu b7 not eArrying out the-

dirsctions of the Tribuam@l issa2d in OA Mo. 675 ’9“(OA‘=f7/°O)
decided on 21=9-924, ha

dve eommitted ﬁuntbmpt af court,

2. We have hed@rd the led3rned coursel for the mArtize and

have gone through ths recsrds,

3, It is evident from ths communiﬂation 2t Annexgrefgl
d3ted fMay,1995" thit in terms of the dirsctions of the
Tribunal, the caze of the petitioner wae considzred bak ha
wae not found zuitdabls for re~engagemént in service, We

finl thit the dirsctione iscsusd by the Tribun2l have been

compl ied with.

4, In the result, this contempt petition i dicmiscsed,
Motices issued Arz dizcharged.

Coiciap

(0.P.Sharma) (Gopal Krishna)
" Member (A) Vice-Ch2irman




